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Mr. Speaker: How is it related to 
this question? 

SlIrl Velayudhan: No answer? 
Mr. Speaker: No answer. 
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ESTIMATES COMMITTEE's SECOND 
REpORT 

*1603. Prof. Agarwal: Will thE 
Minister of Home Affairs be pleo.se~ 
to state: 

(a) the steps that Government have 
so far taken on the Estimates Com-
mittee's Second Report on the reor·· 
ganisation of the Secretariat; and 

(b) the extent of economy effectet!. 
as a result of such change? 

The Minister of Home Alfairs and 
States (Dr. Katju): (a) The progress 
made on the recommendations con-
tained in the Second Report of the 
Committee was reported to Parlia-
ment in the two Statements laid on the 
Table of the House by the Minister of 
State for Finance on 8th June 1951 
and 18th September 1951. A statement 
showing the further progress made in 
respect of such recommendations. as 
required further action. is laid on the 
Table of the House. [See Appendix 
VIII, annexure No. 1.] 

(b) The recommendations contained 
in the report largely relate to organisa.-
tion, methods and procedure of work 
in the Government of India Secretariat 
and have been made with a view to 
increase speed and efficie'tlcy. It is not 
nnssible to assess the extent of economy 
if any. likely to be effected. In any 
case it must take some time before the 
full effect of the measures taken by 
Government in these respects is felt. 

Prof. Agarwal: One of the important 
recommendations contained in para 3 
was about the abolition of the posts 
of Additional and Joint Se.""etaries. 
May I know whether any action has 
l1een taken on this recommendatioll~ 

Dr. Katju: Care is taken to appoint 
the minimum number of Additional 
and Joint Secretaries. 

Prof. Agarwal: In para 5 the recom-
mendation was that attempt should be 
made to see that the maximum salary 
of an official under the Government is 
Rs. 3.000. May I know whether any 
action has been taken? 

Dr. Katju: I think it is the general 
rule that for no new appointments the 
salary should exceed Rs. 3,000. Hon. 
Members are aware of the Constitu-
tional guarantees given in respect of 
the older officers. 

Prof. Agarwal: With regard to 
financial control. in para 16. it was 
observed that financial control is more 
rigid on minor items and perhaps less 
on major items. May I know whether 
Governmen t has considered this re-
commendation? 

Dr. Katju: I think. Sir. the han. 
Finance Minister will highly resent 
this. The control is equally stringent 
both on minor and major items. 
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Shri B. S. Murthy: May I know, 
apart from economy, whether any 
efficiency has been effected? 

Dr. Katju: That is what we hope 
for. 
RECRUITMENT TO CENTRAL AND A:L~ 

INDIA SERVICES 

*t604. Shri Krishna Chandra: Will 
the Minister of Home Mairs be pleas-
ed to state: 

(a) whether recruitment to all the 
Central and All India Administrative 
and Ministerial services is made on 
the advice of the Union Public 
Service Commission; 

(b) what are those services to 
which recruitment is made direct by 
Government and not on the advice of 
the Union Public Service Commission; 
and 

(c) whether temporary appoint-
ments are also made on the advice 
of the Union Public Service Commis-
sion? 

The Minister of Home Affairs and 
States (Dr. Katju): (a) and (b). Re-
cruitment to posts in the All-India 
Services, and Central Services, Class I 
and Class II. and Ministerial services 
of the Government of India Secretariat 
and attached offices. is made after con-
sultation with the Union Public Service 
Commission, with the exception of a 
few soedfied posts of a highly technical 
or special nature which are included 
in the Schedule to the Union Public 
Service Commission (Consul:ation) 
Regulations. a copy of which will be 
found in the Library. Recruitment to 
posts in subordinate services is made 
without consultation with the Commis-
sion by authorities authorised by 
Government to make appointments. 

(c) Yes, except in cases where the 
officer to be appointed is not likely tc 
hold the post for more tban one year. 

Shri Krishna Chandra: When vacan-
cies arise in a particular Ministry, is 
that communicated to the Home Minis-
try for getting appointments made. I)r 
is the Ministry concerned competent 
enough to make appointments? 

Dr. Katju: Is the hon. Member refer-
ring to temporary posts? 

Shri Krishna Chandra: Yes, Sir. 
Dr. Katju: If the temporary post is 

for a period of less than a year, and 
it is concurred in by the Finance 
Department. then, no reference is made 
so far as I know to the Home Ministry. 

Shri Krishna Chandra: Is the sanc-
tion of the Home Ministry obtained 

for creating such temporary posts in 
the different Ministries? 

Dr. Katju: I do not think so. 

Shri Dabhi: May I know if the 
Government are bound to accept the 
advice of the Union Public Service 
Commission in every case? 

Dr. Katju: I would suggest to the 
hon. Member to read the Constitution. 
Its advice is generally accepted. The 
Constitution does not say that it must 
be accepted. 

Mr. Speaker: Will he please read the 
answer to part (b)? 

Dr. Katju: I have got here only parts 
(a), (b) and (c). I have read it to 
the House. 

"(c) Yes, except in cases where 
the officer to be appointed is not 
likely to hold the post for more 
than one year. n 

Shri Velayudhan: With regard to 
temporary appointments. may I know 
whether these temporary posts are 
later on made quasi-permanent and 
then permanent. with the result that 
the reserved quotas allotted for the 
Scheduled Castes are being completely 
ignored? 

Dr. Katju: This complicated question 
requires notice. 

Shri B. S. Murthy: Are there any 
cases during the year 1951-52 where 
the Government had to differ from the 
recommendation made by the Union 
Public Service Commission? 

Dr. Katju: That will appear always 
in the report of th~ Public Service 
Commission. 

Shri Kelappan: Do those who have 
acted once. as a matter of course. 
receive preference over new entrants? 

Dr. Katju: I do not think so. What 
happens is this. When the post is made 
permanent or the post is extended 
beyond a year. the Public Service Com-
mission is ~onsuIted. They issue an 
advertisement and the man who has 
been serving in the temporary posts is 
also authorised and is at liberty to 
apply. Of course. he receives due con-
sideration. That is all. 

Sardar Hukam Singh: Has the second 
yearly report been received from the 
Union Public Service Commission? 

Dr. Katju: The next question relates 
to that. 

Dr. Jalsoorya: Have any cases come 
to the notice of the hon. Minister wnere 




